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BEFORE THE REG STRAR M K. HANJURA

Petition(s) for Special Leave to Appeal (CGivil) No(s).32296/2013

GYANENDRA PRATAP SI NGH Petitioner(s)
VERSUS
YOGENDRA PRATAP SI NGH & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)
Date: 16/12/2013 This Petition was called on for hearing today.
For Petitioner(s)
M. S.R Setia, Adv.
For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER

None for the petitioner

The | earned counsel for the respondents is present. He has stated
that the copies of the pleadings supplied to himby the | earned counsel for
the petitioner are inconplete. The Ilearned counsel for the petitioner
shall be directed to provide the conmplete set of the pleadings to the
| earned counsel for the respondents wthin a week's tine. The | earned
counsel for the respondents shall file the counter affidavit wthin a

peri od of four weeks thereafter.
Li st again on 3.2.2014.
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